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The Consultant (Judicial)
Hon'ble National Green Tribunal (P.B)
New Delhi.

No. JKpCC/NGT/ t3et (?31- 33 . r)t. lo -0e-2023.

Sub: - Hon'ble NGT Order Dated 13-04-2023 and 12-07-2023 in O.A NO. 253/2023

titled Raja Muzaffar Bhat V/s UT of Jammu and Kashmir & Ors.

Ref.: Hon'ble National Green Tribunal email Dated 19- 07-2023.

Sir,

In compliance to the Hon'ble National Green Tribunal Order Dated 13-04-2023 and

12-07-2023 in O.A NO. 253/2023 titled Raja Muzaffar Bhat V/s UT of Jammu and
Kashmir & Ors., kindly find enclosed herewith the Factual and Action Taken Report of the

Jarnmu and Kashmir Pollution Control Committee.

The Factual and Action '['aken Report ol-the.l&K Pollution Control Committee may

kindly be taken on record and placed betbre the Hon'ble NGT tbr consideration. please.

Yours faithfully,

Encl: (As above)
(K. K

Member Se

JKPCC, J

Copy to the: -
1. Sh. G.M. Kawoosa, Additional Standing Counsel for J&K Govt. in Hon'ble NGT

matters in Neu, Delhi. fbr information and necessary action. This is in reference to

Govt. of J&K Order No. 8495-JK(LD) of 2022 Dated 12-10-2022.

2. PA to Chairman, J&K PCC lor kind infbrmation of Chairman.

sl')

u.
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Government of Jammu and Kashmir

J&K Pollution Control Committee
Jammu

Yl/ t n I a r ol'/i.cc : Novan ber-Apri I
l'u rivcsh Bhawon, Gladn i,
'l'ron spo rl N a ga r, N a n^a l,
,lanntu. (.1& K) I 80006.
l'h l'a.x. 0 I 9 I -21t692 5

Summer Ollice : May-Oct ober
Sherkh-ul -Alan ( ; ampus,
llehind Govt Silk l.ucto4!,
l?.ajbqgh. Srinogur /.1&K) I90008
Ph l.at 0191-231 I 165

emai I : mem bersecretary ikspcbarD gmai Lcom

Factual and Action Taken Report of J&K Pollution Control Committee in

Hon'ble NGT Order Dated 13-04-2023 and 12-07-2023 in O.A 25312023 titled

Raja Muzaffar Bhat V/s Union Territory of Jammu & Kashmir & Ors.

Background:

The Hon'ble NGT vide its Order Dated 13-04-2023 and 12-07-2023 in

O .A 253 12023 titled Raj a Muzaffar Bhat V/s lJnion Territory of Jammu & Kashmir

& Ors. has directed that:-

1. "The J&K PCC and District Magistrate, Poonchfurnish a joint report

in the matter after verifyingfacts and take remediql action within two

months by e-mail at judicial-ngt@gov.in preferably in the form of

searchoble PDF/ OCR Support PDF and not in the.frr* of Image

PDF.

2. The J&K PCC will be the nodal agency for coordination and

compliance. The report may mention the steps taken to prevent such

dumping and management of solid waste and bio-medical waste in the

area. The Committee may look into the order oJ'this Tribunal dated

20.10.2022 in O.A. I"lo. 606/2018 and give compliance status with

reference thereto in respect of the area in question".

Action taken by the J&K Pollution Control Committee: -

The Regional Director, Pollution Control Committee Jammu vide his letter

No. PCB/RDJA4SW 12213730 dated IO-tl-2022has recommended for levying of

Environmental Compensation against Executive Officer, Municipal Council

Poonch under Polluter Pays Principle for open dumping, unscientific dumping and

W
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disposal of Municipal Solid Waste on the banks of Suran River near Sher-e-

Kashmir Bridge Poonch.

Accordingly, the J&K Pollution Control Committee vide Order

No. 06 JKPCC of 2023 dated 22-02-2023 has levied the Environmental

Compensation to the Executive Officer, Municipal Council Poonch to the tune of

Rs.Bl.00 lacs (Rupees eighty-one lacs). The copy of the EC order is enclosed as

Annexure'Ao.

In this regard, the Executive Officer, Municipal Council Poonch has

submitted review petition vide letter No. MClPl2023l2499 dated 09-03-2023/

stated that the Municipal Council, Poonch has started door to door collection and

segregated the dry and wet waste at dumping site and requested for further time

for the proper disposal of garbage at MRF site. The copy of the review petition is

enclosed as Annexure 'B'.

Hence the Factual and Action Taken Report of J&K Pollution Control

Committee may kindly be taken on record and placed before the Hon'ble NGT for

consideration please.
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winter Off ice: November-APril
Parivesh Bhawan, Gladni

Transpon Nagar, Narwal,

Jammu (i&K) 180006

Ph/Fax . 0191-2476925

Government of Jammu and Kashmir Arrne 1 )

JK Pollution Control Committee
Summer Officet MaY _ October

Sheikh Ui Alam CamPUs

Behind Govt. Silk Factory,

Rajbagh Srinagar (l&K) 190008

Ph/Fax 0194'231 1 165

Email: membersecretarYjkspcb@Smail.com

Sub: Levying of Environmental Compensation on Executive Officer, Municipal Council -
Poonch for violation of solid waste Management Rules, 2016.

'SXll 
no',or(r iI;f,: or2023

Whereas, reports about illegal and unscientific dumping and disposal of Municipal Solid

waste by Municipal council- Poonch along the bank of Suran river, Near Sher-e-Kashmir

Bridge, poonch were received with photograp-hic evidence from the field staff of the JK Pollution

Control Committee. poonch and the mattJr was accordingly taken up with concerned Executive

oftrcer Municipal council poonch througli series ol communications. but without any tangible

improvement on the ground.

Whereas. on continuous t-ailurc on part of the Executive Olficer Municipal Council-

poonch to dispose of solid waste in a scientitlc manner series of show cause notices in light of

the directions of the Hon'ble NGT for levying of Environmental Compensation were served

upon Executive Officer Municipat Council, Poonch latest vide Notice

No. JKpCC/LSJ/g76 ll0l0t3gz-397 dt. 25-07-2022, calling upon him_ there under to show

reasons within fifteen (15) days as to why Environmental compensation be not levied upon him

for these blatant violations of Environmental Laws'

Whereas, an untenable response was received fiom the Chief Executive officer vide his

letter dt. 07-10-2022. claiming that several measures have been taken to tackle the issue in future

but no plausible ground was shown against the proposed imposition of Environmental

compensation and instead reports about uuriing of solidwaite by the Executive officer Municipal

Council- poonch have been receivec'l whicli is a serious of-ferrce. warranting immediate action with

Iev.v i ng of E nv ironuretrt C'o t-u pensat i o I-t'

Whereas. latest inspection has been carried out by the Divisional Officer. Pollution Control

committee poonch on 0l-11-2022 reporred with phoiographic evidence that no change in the

status of disposing of Municipal Solid Waste on the Bank of Suran River, Near Sher-e-Kashmir

bridge is still being continued in violatiop of Solid waste Management Rules' 2016' which is

damaging the enviionment and is a serious health hazard for locals and accordingly submitted

Environmental Compensation format for levying of Environmental Compensation to Executive

Officer, MuniciPal Council Poonch'

whereas, Regional Director, JK Pollution Control committee .lammu vide his letter No'

pcB/RDJ/MSWt22t3730 dt. 10-11-2022 confirmed the reporl of Divisional officer. Pollution

Control Committee, Poonch and has strongly recommended levying of Environmental

compensation against Executive officer. Municipal council poonch under Polluter Pays

principle in line with the directions issuecl b1 the Hon"ble National Green Tribunal for such

illegal open dumping ol- r,urscientillc clisprrsul irl' Municipal Solid waste on the bank of Sttran

River. near Sher-e-Kashmir bride'

Whereas, the case was rel-erred to'l'ochnical Advisory Committee ('tAO) constituted b1'

the Boar.d / committee for expert assessment and evaluation of Environmental clorrrpensation'

which...o,r,r.nJed l.rying of E,rvironmental Compensation lor a period of 100 days to the tune

- of Rs.g1.00 racs( Rupees Eighty One racs onty) upon Executive otficer, Municipal council

foqn"f, as per the directio,s oiHo,'ble NGl' and guidelines framed in this behalf'

Page 1 of 2
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t Now, theretbre, in view ot'tbregoirrg back gro.und- Environmer-rtal compensation under

poruter pays principre. based on the u'fpr,iu"o g,i-derines by the Hon'-bre NGT to the tune of

Rs. 81.00 lacs (Rupees Eight One t,acsl is levied urpon Liecutive Officer Municipal Council

poonch for the pe.ioa of viJation of Solid Waste Management Rules, 2016' commencing from

the date of issuance of Show Cause noii.. to, Ievying oiEnvironmental compensation issued by

the JK pollution Control Committee i..e.25-07-20i22 upto 0l-ll'2022, the date of latest report of

violation submitted by Regional Director Pollr-rtiol Control Committee' Jammu'

Accordingly, the Executive oflicer Municipal council, Poonch is directed to deposit a sum of

Rs.81.00 lacs/- (Rupees Eighty One Lac. Lnly; as Environmental Compensation in tl-re

Environmental compensation Fund Account No. 0023040510000001 of J&K Bank of the

JK Pollution Control Committee, within 45 days and on lapse of ubgY:. said period' interest @

l2oh onthe compensation amount shall accrue, at the risk and responsibility of Executive officer

Municipal Council Poonch'

Calculation has been done as per the fbrmula to work out the Environmental

compensation for such a violation in the Mr.rnicipal Solid waste Rules,2016 violation cases as

per Hon,ble NGT order dt. 28-08-2019 in o.A. 59312017 (arising fiom W-P- (Civil) No' 37512012

of Hon,ble Supreme Court of India) in the case titled as Paryavian Suraksha Samiti and Anr' V/'s

Union of India and Ors.

tAs approved by the Compctent Authority''

Encls:-Environmental Compensation Calculation sheet' (K. Rames )'

^ Mem

0w
retary

C

No. JKPCB/LSJ/ 87

ot. $,-oz-zozr
6t2o2of l7 -2|

Copy to the:-
i) Deputy Commissioner/District Magistrate' Poonch (Chairman Distt' Environment
' 

Committee) for information and necessary actiot't'

ii) Regional Director, Pollution Control Committee, Jammu for information and necessary

action.
iii) Director, Urban Local Bodies Jammu for information and necessary actlon'

iv) Executive Officer. Municipal Council- Poonch tbr immediate compliance as directed'

v) P.A. to Chairperson JK I'CC fbr iptbrpiittiotr gl'thc Chairperson'

Page 2 of 2
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Environment Compensation to be levied for improper and unscientific management of MSW
by Municipal Council, Poonch (J&K) as per MSW Rules,2016

As per approved formula for levying Environmental Compensation under Polluter Pays' Principlein O.A.
No. 593/2017 by the Hon'ble NGT order dt. 2810812019, in a case titled Paryavaran Suraksha Samiti & Anr. V/s
Union of India &Ors., the details are given as below:-

Environment Compensation : 2.4 (Waste generation - Waste disposal as per Rule)
+ 0.02 (Waste generation - Waste disposal as per Rule) x N
+ Marginal cost of Env. Externality x (Waste generation -Waste disposal

as per Rules) x N

Where waste quantity is in Tons Per Day (TPD)
N : No. of days from the date of directions of CPCB / SPCB till the required capacity scientific disposal

system are provided by the concerned authority.

The status of MSW generation and violation committed by Municipal Council, Poonch as per
different reports is as under: -

<
-, 

Ia."r-

A)

Population of Poonch Town 26,854 as per census 201 I

a) Number of households in the city /
town

b) Number of election / administrative
wards in the city/town

c) Class of Town

d) Pro.jected Population in2022

5681

17 Nos.

VI

50,000 Nos.

B)
Quantity of Solid waste generation
(As per report of D.O. Poonch) IO TPD

c)
Quantity of Solid Waste generation

(As per Manual on MSW)
15 TPD (300 gicapita)

D)

Quantity of Waste disposed as per SWM
Rules,2016.

Nil, illegal and unscientific disposal of entire quantity of Solid Waste

generated from l7 Wards by the Municipal Council (MC) Poonch on

the bank of river Suran near Sher-e-Kashmir bridge in violation to

SWM Rules,20l6.

E)

No. of days of violation

Taking from Show Cause Notice (SCN) issued by the JKPCC and

further:-

a) Date of issue of SCN dt. 25.07.2020

b) Date of latest inspection dt.01.11.2022

c) Latest Reporl of RD, PCB, Jammu dt. 10.11.2022 (25.07.2022) -

(01-11.2022) = I00 days of violation since issuance of Show

Cause Notice by the JK PCC, without any response as on date.

F) Marginal cost of Environment externality 0.01 (minimum as per Hon'ble NGT approved guidelines)

c) Total Environment Com pensation
2.4 (15-0) + 0.02 (ls-0) x 100 + 0.01 (15-0) x 100

36+30+15 : Rs. 81.00 lacs

e1'$/'V*
(Member

pl {-ry
(Head/Convener TAC)
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$nne+a,+t- 
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OFFICE OF THE MUNTCIPAL COUNCIL POONCH

No: Mc/Pl2oBla+19 D-ated:-J-3- 2olz

sub: Review petition regarding imposition of Levying compensation to the tune of
Rs. 8L.00 Lacs (Eighty one lakh rupees) in the name of Executive Officer
Municipal council Poonch for the violation of solid waste Management rules
2016 dated 20-02-2023 order No. 06JKPCC of 2023.

Sir,

Kindly refer to the subject cited above, rn this context the undersigned submits
as under

That your show cause notice regarding establishment of Solid Waste
Management Project, the undersigned has already intimated your good self that the
progress of establishment of Solid Waste Management Project (MRF) was initially in
progress and because of lapse on the part of administration and Revenue Department
the work of MRF could not be not started. The land was identified by the Revenue
Department and later on was transferred in the name of Municipal Council Poonch.
The land measuring 47 Kanals 05 Marlas under Khasra No. 371 situated at Village
Kossillian Tehsil Haveli District Poonch was transferred in favour of Municipal Council
Poonch. The allotment of such land was made by Divisional Commissioner Jammu vide
order No.05lLS DivisionalCommissioner (J of 2019 dated 01-08-2019). Revenue papers

of the said land were prepared by Revenue Department after the lapse of about 5 to 6
months and after that the site was identified and tender process was commenced and

some work was executed by PWD agency for the construction of approach road

amounting to Rs, 8,00 lacs, the copy of allotment is also enclosed at annexure "A" with
review petition. There was another tender floated for the fencing of areas, the copy of
that fencing area tender is also enclosed at annexure "B" with the review petition. Now

a fresh tender has been floated for construction of levelling of grounds for
establishment of pits. The copy of compost pit detail is enclosed at annexure "C" with
the review petition. lt is also important to mention here that the site where the MRF is

going to be established is away from water body about 10 KM and there is no

residential area up to 1 KM. The copies of all correspondence related to establishment

of Solid Waste Management Project are enclosed at Annexure "D" Ior your kind

perusal. lt is also submitted that there is no lapse on the parts of Municipal Council

Poonch for not obeying the order issued by your goodself and almost all formalities

have been completed from the side of Municipal Council Poonch and there is delay on

the parts of PWD agency who is authorized to executed the works and floating of

.---"-
-,t

l-he Worthy Member Secretary,
JKPCC Jammu.
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tenders. There is one more Lacuna which has been emerged during these past
proceedings and there was a poor response from the contractor's side for not
*xecuting the work. There is no problem regarding funds and funds are avaitable with
Municipal Council Poonch. That at present the Municipal Council poonch has started
door to door collection and segregated the dry and wet at dumping site. Certain times
notices were issued to the executing agency PWD (R&B) Division Poonch for execution
of the said construction work, but despite that the work was delayed
by the said agency. Copies of contents are attached at Annexure *E'
herewith for ready reference.

So, it is therefore prayed that review petition regarding levying compensation
may kindly be listed and the penalty may kindly be wave off and granted 3 to 4 months
for starting the above said project for the proper disposal of garbage at MRF site.

Yours Faithfully,

Chief Officer

\\i Municipa Council
Poonch
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A"nExgRt- A
Kumar Sharma,

Krishan Lal Sharma Q:- t -^"r,2 
J

the e-NIT, which was floated vide this
work is allotted in your fayour on the

(-)
-/

/J'
. 
Dated:- 3 t lot fa, 

u
I&me of work:- const' of tractor road from main road to solid waste management atvillage Kossalian pgonch

Earnest money deposited vide CDR
No.202209 & Z02Zt0 dared. 18.01.2020
Amounting to Rs.16000/-& 4AAL

J-Uzvte-z\t SK/z _

Time of conrpletion J0 d ays
Heurl:- lJ'r'

ffioe-ttt 'l' No. ?2 r-t.BJ ot'2019_20dated J.l.?020

Fc 2019-20

ln response to your tender for the above noted work,
office No. LB/-I',ech/J-l/201 9/5269-7 4 dated 3. 1.2020 The said
uotcd rates,'I' he rates are mention helow:-

Desffiption of tilork / ltDm(s)

SLNo

Earth work ,n excauat, n by mechanrcal means (Hydraulic excavator) overareas Exceeding 30cm in depth, 1 $mtr in width as well as 1osqm onplan)rncluding drsBosal of excavated earth, lead upto 50m and tift upto 1.00m. drsposed earth to be levelled and
Hard rock BI Proh

Froviding and I ay'ng water bou macadam with slone

UnltF Ashish Kumar Sharma

hundred forty
only

Rupees two
hundred fifty only

two
hundred flfty onty

ono
thousnnd throe
hundred only

two
hundred forty only

onE
thoueand two
hundred only

Rupees three
thousand eight
hundred only

3

screening and brnding material including
consohdatron with power road roller g0-1 00 KN capacity base course with

$Creening, sodi ng to template and

63nrnr * 45rnm $ize including scr6e nrng 13.2Omm size rncludrng allcaltta s iead and te
rtlr work in excavatio manual means in trenchos ioi u ndationsn

drains prpes. cables etc (not exceeding 1.50 mtrs in width) and for shaftswells, resspits and the like not exceeding
of excavated earth

10 sqm on plan, depth upto 1,50mtr lncluding disposal upto 1 mtrs from cutting edge,di earlh is to be and dre$sed soil.
Prov ing and laying n position cement g radeexcluding (he cost of centring
level 1:5: r0 (t c6ment. E fine

and shuttering -
sand 1 0 graded

all work upto plinth
stone aggregate 40mmnominat size)incl Ali carriag es loading, un-loading s tacking etc complete.

ng a ird aying in pos cement concrete of specifl 9raexcluding the cost of centri ng and shuttering- Alt work upto phnth level t:3:6(1 cement 3 coarse sand 6 graded stone aggregate 2 0mm nominal size)

v

n exca vati mechanby n5mea over
Eareas 30cm inxceedrng depth, in5mtr width wellAS on0sqm

ncludan)ipl disposng al of exqavated earth lead 50mupto and ift 50upto
d (heam. rsposed belo a nd

dressecl AII
levelled
r of soil

cm

,nn rtE. work excava mechanby rameans ulic exca overvator)
afea Exceed 30cm nng hdept tr5m widthtn a wells Sa 0n0sqmplan )inc 0f exdisposaluding tedva art leadh, upto and50m tift 50upto

ea 11hdisposed be leve andled
n8a dres$ed Ordi

cum

94 50 cum 250.

4
cum

3 Cum

1.1 cum

7.00
cum

,ncludrn all

,.i Vhlue of Work:-Rs. gi"23O0/ - ,/ ..-.,'

I

I

1
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after inforn

o' 6irt"t order file'
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EOF

5r
THE ExECtITIv[ EI.GINEER, L'CAL B'DIES DIvIsIoN I, JAMMU w

Mohd Ta!,

S/o Sh. Faiz A

fuo Posnch

lam

i^\i,lrl\r //Iryh..1'.X_tl-,\. * l.)
,i

No : - L B/T ech/J- tl20 I 9 -XJ I "58
Sub:-Altgtment of Contract

Name of \A'ork:- ConSt.
Management

Value of Work:-Rs' 799500/-

Time of comPletion 30 daYs

=;ffi'-t+

of fencing by means 9f nCi posts' of $olid Wasta

iit" ri vitligekossalian Poonch

Earnest motrey dePosited vide CDR

No. 366125 dated' 16'01'2020

Amounting to Rs. 16000/-

{,"L a-**t) 
Datidr- 3l-ot-2o2e

executGd at risk & oost

{,6-/,e

Ir'c 2019-20

IT NO. 12|-LBJ of 2019-20dated 3.1.20?0

ln resPonse t0 your tentler for the above noted work, the e-NIT' which was floated vide this

office No. LB/Techi J-U}A$t5269' 74 dated 3.1.?020 The saitl work is allotted in your favour on th{

quoted rates."fhe rates are mention below:-
Sh. Mohd Tai

DescriPtion of Work / ltem($)

wotk 1n by rnanual means in tre hurdrtd r

drains, Pipes cables etc. (not excseding 1 50 mtrs in width) and {or shaftg,nn Ea

wells, cesspits and the lit(e not exceeding 10 sqm on Plan, depth upto 1.50

nrtr lncluding dlsPosa 1 o, excavated earth upto 1 rntrs from edge,

rth rs to be levelled drEssed tn kinds $oil

thor.Banc
hundred

hundred

thousatl
hundrsc

hundrs

00

hundre
onlY

l.Y ou are therefore directed to attend this office along u'ith Your Registration card rvithin seven daYs fro

7th

contraillor shail be.Pe
day from the date of
of issue of this order

r50llii

for drawl of necessary

issue of this order &
responsible not to

agreement
work shal I be comPleted rv

The date of statt of work shall be reckoned

date ithin the stiPulated Perio<

erceed the work beYond the allotted amount ln c

tt

lly

-r

!

-.i}

8.10

cum3.00'adegrconcretentcemelonposlt nthand laying
Uworkall pllptouHenngshandof centringcostthe 40mmateexcluding stone a9greg0 radedsand sfi ne5nt:ceme0 etclevet

7 00

etc.
and concreta.massngCentri loretc.nscolumofbasesfootings,n5,undatioFoforform

300
cum

400

srze)

concrete
an workP ovrding atlutteringShandcentrlngofcosttheexcluding stone ag9reggradedsand2coursecement'

NO
* 

z-ue.0o
all carragese , posts io{R, 1

stackness or Poor qua Iiry rePorted trv AEF. concerned the rvork shall be got

I
1"

nominal

1sth Post, last but

and

and

3m
i one end post and cornet

one side only,

nibs tixed whila
R

1

300.00Cum

- 2500.00

sqm63.00

21 .14

Rmt5077.10
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onlY

2012

Local Division-I'

tt',l1'IJctor 
Urban Local Bodies {T*u for information'

', :Hf lffiiffi?{'T:ffif1"1 i*;l p"x[*"ll3Xl?"""* ac'iion He witl

prease oirect tne conractor. * #,rd;ir ofr,.. "r""e;,h 
iegistration card for drawar of

necessary asreemenr. The nishani.fri*^V be given * ?dil;;; and the work got started

after info rmil; tht ;" 
"c 

erned E xecutiv e o fficer'

4. Office order hle'

I
I
L

It
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Oftlfq pf l-hf f MtJI\}IC lrr,.1l" :OUr'|Elt- P{-}PrylEtf

\:
rt,"ri r: i . I

,i

l'-ir,'P, "itli;: 6qV- r" 'v{'

I 't l;t t,; ' liilil

Ir r1,,rr Jq, -- & "' 3 rs',lI""

iir, rr,, lr ii r,. ,f i.lirr,,,trri l1', ,,.1 ,i1 ,',, 1.,,11 iirirl i.tnr.l I'l iS";ttr. itr:,trLlr-li(tf'l:,

--)nlr,.lftOr,,. l,.it if1tl ,,r.tt:,J{il S{ry..tttt$n,l{ t'1,* ill}.rvl'lil(.i WCItk$ IO tlfat t.h*

I t1\.,,;t., ia itttlu l11,

oi*
Curtv to tltr'.

l. Dtrt'Ctr.rl ilrii.rrl l,.l(.ll t{ifrilt:'.i lcltlllt:,1 lt,, ,ritr('
2. Dirtrict I)rt,e io r:rrte t'tt [u rrtfl I i5s iCIrtr: i F, rlr rti:i'i

,1,,,
' rtrtrl i,

I. 1.,'rri ;iitrl:t,rll{ r
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ffi

OFFICT OT THE MUTICIPAt COUNC,t POONCI{

l.\l'rr" Iri:!r.',]r:til11l'1

P\liltNSfit rr'y111g;1

tit*0nch

lV*, fvl{:tti2$ll/ /yg'" - g&_

5ub;

5rr,

1' conrtructlon of Tractor road forrx main rsad to go,id waste Managernentat village Kassillian.
2 c*nrtruction of_.. fencing by means or RCc post of soridManagement site at uillage Koitilliarr poanch,

Ilat.*rJ. ld- fi 8o*S

Waste

site

I
'.

l{irrcily referenee rhis sfficp letter NoJ0; t, N4CtD" /20?n/tSS4"5s rjated 24/1t/?.a20 andwherein your goodself was appra ised r:,f allotments made infor q66s1. o; raad frctm mairr road to Solid Waste799500/- anct
8CC posts Lif

rsgard.
r\r such, your g00d sslf is requested repeatedly to kindly

08-10-

Alam

Yours faithfully,

e hief

(rpy rer lhc
1,, Diree tsr Llrban l-r:

& Di'rricr nouutoo*'111,&odiacJamn:u lnr kindfnfr:rmarirr:
e n f co m m, u,,o.un r r a o n et 

"t,,r 
i r _i 

1y,n 

ri,,,., r u, n,, * r l u n, .
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OFFICE OF THE MUNICIPAL COUNCIL POONCH

P3glrt:|' ,t j ti
DaleJ ''

N,l '.!. L' -' -- ' ' n ;i 1i'

iilr ]ii,,rri.pnrcnr and tencrng or rand transferrittr tor MRF sites rn difierent uLBs o{ Jamrrtu

TT;EE

eu{norllY

r[,4alter may ile lreated as most urgent)'
Yours

0tlicot
Counctl

Ps0nch

) 
i', isfere 'lu 

to Lettcr No oy:";'f11"*.il;*i,i.ii'jj,,|1;??::il.ffil;t[jll-'
: rnd al-rovelrr,*,*,n'ir,* 

provrsion..ot tlnjs 
'it-'r*'*u''-tr 

uuJg*i*"T*tt::]i:[ilJ133;ittil'i;;

,ricrriri, Drreclc,r U,fran-Uocat BoOtes #il io' ,n amount oi Rs 25'00 Lacs

lrclecl icop:/ encros'ed)f; 6"'*' '-,*'Lo 
rho rlpR after exat I llte

Thcrefore your goocrserr rs requested to prepare,the DpR after examining the site ant

-;1y1.,t:1 *1e\l-,s i:r-r1 * ,*nO*'. lor carly H*ril; uo-,,lu' tn'-'[tut cottld tle srrbmitled to the hlut e!

t'ol ''rff ror urban Local Bod!:i:**'for krnclinlormation'

2Drstt'Oe'ofArnenlCommis'iotut'po'n't'"otltrrtdtnforntation
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SP THf iduf*rtctpAl rOUNCNL

\rr*;'' r I f on*truct'i$n ol Tr*ctsr roarl frorn rrain r*ad tg Sslid wa*tc
Man*grmenr li?e at village kossiltian .

X. (*natrufi&ln r:f *snein6 by meanr af fte6 po*t of $a$id wx*tr
M*nagement site et village Kossillian poonch.

h.'**ly refer thrr office hrtrpr Na. Mc/p/uszslr:g5-gs dir{sd
i$ i0 ?s?0 wherelr yorrr goodserf was appraised of allotryreot* mad* in
f*r-r{::1,;r M*hd. 'IaJ s/r: Fnrz Alanr tol const. of road from main road to *alid
rv*s[e rnanagernc'nt site to the ttine of Rs. TggSAO/- and Abishk Kum*s
Sharrna 5/o Krishan lal for con:tructron eif fencing by rneans
solig ;,7;;51e managetnen( site at village kossillian
Itt:ptr\ of allr:tments encl0red)

\,;

As such, your gotri self is requesterl
furfher in thic r*gard.

Chief

1 tlrt t"t.lt,, t 1r11611 l.*t;,1 {3t:d*::.,J"}rrrrnit lur krnrl
.) *i::tt tt l l)t,

Ycurs fal\hlully,

t-.. t:':t:1t... 'i

F r :rtut)t {*r lr,i*r} i*fr*r,m ;r\.b,*qz
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5ir,

rlFrtc[0rTI{rMt-fNlillPAl'{'{}llNclt't,}o{}N{:}{

Ixrcuttve b:n*t{188r

PWD t&&el -fiivirtutt
iloonch

Sub:- Status of MRf work to be executed at Village Kossillian in respsct of

MuniciPal Council Poonch'

t 'l I ' ., 
* ' :

D;.rtrri:*. ' ' I

KindlY rafer to the subiect

to your kind notice that today a meeting lrar !:een he ld chai

lammu wherein he took the serious notice that why the work sf
at Village Kossillian is *zr*l

cited above, ln this connection, it is brought rn

red by th€ WorthY 0irect'*r

submifted to D,irectorate of Urban Local Bodies Jammu for further r*Solutions

/solution

,{s such, yorr are reqLlested that the status of the wsrk rnay kittclly be x**t
to this office with the problem yor.r have 'a,ith confronting with, so that it could br

Yourr {aithfullvr

Copy lo the :-

information.
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OTTICT OF THE MUR{XCIP&L COUNCIL POONCH

L'.r-', ,;11,.. i .i, 1r:,t r-'r

i'ti1rt i Fi,.rl1, l'itrr::,1{ir1

i).,i"ti",i'1'u

\.tr.1. 1.1r.,r1., 
-:11",?:-l 

3.1'*;y " *'.t:.. ;t{li!}":*tt'f915*i}*

$trb: Rurguest for early executi0rr 6f urr:rks utlder rlif ferent schenl{i tft

respect of Murricipal Council Poonch'

t,,rlrllytt,{etlilttlesllbjectt.it0cl',tltt'ivi:lnll'riltcr-litrti'v'itlilrtlrr;'(lr'''r"'l

i;.',.:;it't'"'t:t-t.tLtt)tir)[pdfidillqwsrkSfittrttrutlrr:(rtrrcrltl'1nirn(lalytl;iti:1]i':

r;triflUt.,(h,Jil(:'vt1-fl-\,1;l iJtSLtrCl Flan, L:f L;rpiex Bt-rdqet' ltlli4! !ir'lremti' F'ly r-r1'::

riy F116ta,'fci,lt1 Dr.rinage erc,'rhe hrgher clutlrnrtly lc f,]onltorinq llle y.Jhcrle Ct,ii',.:.:,

1t1;,'7 |,".r:t,{i'rr i}rtfl l!l1r,LtH(l tllslltlLtloli f g1 lttt'trr lii l.tt1'1t: for tarly (:)iir':"ll'ior"r *{ ptt';ii"ir ''-1

,, !{-tlr'.,:t (r, I lrir i I lf g i r lr rfJf fOUld

Mafter

\ 0tlt 5

. i ,' L,
t:t..t I

s
e

tIf
f
!
I
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OFFICE OF THE MUNICIPAL COUNCIL POONCH

The Senior Superintendent of Police,
Poonch.

No: MclPpa2al tAgal-clt Dated: ll . ll 'Jolt
5ub: Providing of Police Assistance to Municipal Council Poonch for

construction of tractor road and fEncing at solid waste
Management site at village Kossillian Poonch.

Sir,

Ki.ndly refer to the subject cited above where under I would like to submit

that the Govt, has transferred the state land measurlng 47 kanals 0.5 marla

under Khasra No,371 situated in village kossillian Tehsil Haveli District Poonch in

favour of Municipal Council Poonch f ar establishrnent of Sotid Waste

Management project vide order No.50-LSIDIVCOM(J) of 2019 dated 01/08/2019.

It is pertinent to mention here that lhe above said work were allotted by the

Executive Engineer PWD (R&B) Div, Poonch vide allotment No.LBfIECH/J-

UzAL9-20-s846-49 dated 3tl0tl202o and No,LBfIECHfi-tl20l9-20-5842-45

dated 3u0tl2020.Now the some local persons are created hurdles during

starting the above said work,

As such, your good self is requested to kindly provide police assistance

including some lady constable to Municipal Council Poonch on LZllU2021 at

11,00 AM so that works could be completed well in time & oblige.

Yours faithfully

Chief t! zt
uncil

Copy to the;-
1. Deputy Commissioner Poonch for kind inforrnation.

2, Director Urban Local Bodies Jammu fcr kind inforrnation.

3. tehsildar Haveli Poonch for kind information and with the request to
kindly provide the Magistrate on above site on dated 12-LL-2021 at 11.00
AM.

4. Executive Engineer PWD (R&B) Div, Poonch for kind informat;on &
necessary action,,

li
a
u*,I

1
li

ti

\..
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OFFICEOFTHE MUNICIPAL COUN CIL POONCH

Subject:- Accord of administrative approval for 01 No' wprk in respect of

Municipal Council Poonch,

oRDER NO :-1412021

Dated:- lt,\o")-o3-]
Sanctionisherebymadetotheaccordofadministrativeapprovalforexecutingthebelow

mentioned 01 No. work in respect of Municipar councir poonch at an estimated cost shown against each work

ect for the Year 2A21-27
by debit to Solid Waste Management Proj

S. No.

1

app ts biect the lowing condit
Ad

l,Allthecooatformalitiesasrequiredunderrulesarefulfilled.
2. The guidelines/norms as prescribed for the scheme by the Govt' from time to time are observed before

works are Put to execution'

3'Theworkssoapprovedshallbeexecutedtotheextentoffundsreleasedandalsowithintheamount
reflectedintheAdministrativeapprovalforpreventinScostoverrunorcreationofa*yliabilities.

4. The estimates of works shall be got technically sanctioned form the competent Authority before making

anY PaYment to the agencY'

5. Approved subject to f ulfitlment of all codal formalities and tendering procedures' 
* [ ,/ {Jn

\ \ I \t'\r/- \

PresBent
MuniciPal Council

Poonch

Copy to the :-
1. Director Urban Local Bodies Jammu for kind inforrnation'

2 Exec!.rtive Engineer pwD (R&B) Di,rision poonch for rnforrnati'n and necessary action with the request to float

tenders of above works'
. 3 Chief Executive Officer MC Poonch fot information

4 Accounts Officer MC Poonch for information

5 . AEE PWD (R&B) Poonch for information'

No:-MCIP/202U | 5q1 - ttoLt
Dated:' 18 to 1-o 3. l

n lacsCost
Name of the work

85.33
fac nchPooil atal ityofn ate r recoveryfi1structin oCo

85.33 LacsTotal

(Kasollian)
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(e'u Lp.*,--, I

OFFICE OF THE MUN PAL COUNCIL POONCH

Subject:- Accord sf administrative approval

ORDER NO :- t t q. 2-6 )L
Dated:- [rs^oi-2-oL2*

Sanction ls hereby accorded for Accord of Administrative Approval for leveling of
ground for establishment of Material Recovery Facility (MRf) Project at village
Kossallian Poonch amounting to Rs.54.51 lacs as authorized by Director Urban Local
Bodies Jammu vide his letter No.DULBJl2022l(CNo-7018343)13595-97 dated 09-09-
2A22 (Rs, 20.00 lacs under Grant in aid has been released by the Director Urban Local
Bodies Jammu and 34.51 lacs has available in Municipal Council Poonch for over all
saving of 14th FC grant.

Administrative approval is subie ct of the following conditions:-

1. Allthe codalfbrmalities as required under rules are fulfilled,
2. The guidelines/norms as prescribed for the scheme by the Govt. from time to

time are observed before work is put to execution.
3. The work so approved shall be executed to the extent of funds released and also

within the amount reflected in the Adrninistrative approval for preventing cost
overrun or creation of any liabilities.

4. The estimates of work shall be got technically sanctioned form the Competent
Authority before rnaking any payment to the agency.

5. Approval is subject to fulfillment of all codal formalities and tendering
procedu res.

No:- MCIP /2022/ | 1 6o -63
Dated:- l\*o\*2ol)* sd/'

President
Municipal Council

Poonch

Copy to the :-
1. Director Urban l.ocal Bodies Jammu for l<ind information,
2. Distt. Dev. Commissioner Poonch for kind information.
2 Executive Engineer PWD (R&B) Division Poonch for kind information with

request to kindly float the tender of above said work as early as possible.

3 ,\ccounts Officer MC Poonch for information

Chief
IC

the

M
nch

ncil
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Nartre of llrc r,.,orh

Referencc
Rnlerenco CDli Nir

Atlcrrrrl oI i.,,or].. ;rs
per NIT

,.,* R*.,a/c4 nq?-9?
{);rtt:rr >v - l2 * z*r }

A **** u-t*.r- l2-,

7 oFFrcE oF IHE ExECuTrvE INGr,irIR P y/ D (R&S) DlvlSloN PCOr'icH
Tlrp a.-,, -

;ffi *,i, i{:;Y5il jJs,neer

sublecl - ' 
r.ir r()il,1r ilr,)i l .li';,{

Corrslruclion ol Motnriol ReCovery Fcrcilily <ll Kurollictn,Poonch ol

Muncl;:ol Council Ponrtc lr

e-NlI No.26l /202t-?"2 cJatecJ I -l?'2A21
llJ(15tj$ .i5l( t1;rrrk l.)(;r.rrri'lr l..1,lrrr {nr li'. 2e,tl(}0{},' It:itrrrl /A l'] ''](12 

"

lis 31..:.. i;ri:s

,l.r':lcrriti o{ rt'olh;''r s

;:er Aliclnrent Rs li j l'11:3tii.
Fr:r Stt6j otr bClt"tii ol Lt GnrCrrtgr o{ ,.lnmrlrr anrJ KaShmrr Urrfr': l;:"'1':

lhe abor,,e noteO tt,Ofh rs lrcrcby :rllolterJ rrr I;l'u,orrr Mtr UK Constrtrction Prop Uznla Koser V//o Sh

lrlunir l-lussain RJo Ward No 7 Poopclr Tclsil Havcli DistriCt Poonch bearing regisirolion tlo
31.12-20.I? lssued by Chiel Engineer FU/(R&B)

hi Th reo b lovz
Depodm e r:i

On ))Y Irlv
P\VD(Rt6) -J,,'A,/258, 20'l ?-20 Doled
Jcrnmu , PAN No. DY\!PK9747!' i.c Bc1

Anexture of tlre BOQ/Rates Alloted enclosed Iire folloorrrng terms and con'Jr:rcns si:' ..
ieenred lo have Deen read rn addrtion tc those adveitisrd vrcJe l''ll-[ referred 0bcrre

i Assil Executrve Engrneer rs drrected not tC ailov/ lo Slari lhe vrorlq unlrl and unlg55 1r3

contractor produces necessary license lrom the Labour Department as requtrid t.l'll:i s=:::'-
12 of the Latrour Regislration and abolitron Act 1970 The Asslt Executive Engrneer rs iur"r':'

dtrected not lo $ubmit the final clainr of the conlraotor tc lire Divislonal of{rce tlll he prciL;.i
no demand cerlifrcale rn respect of u,,ag--s oi :3:-)irrr engageci orl tile v/ork trom t!:e Asii

Labour Commrssiouer Foonch
Z fhecosl of the wort( sha,l n0t exceed Rs 5171536/--as \{orkeo out at allotl.ed rate:

3 That the contraclor shall start the w0rk wrin,n 0L days frcnt the date of issue of lhri aiic:1ri^,

letter and ll sirall be compleled wjth in the 0err0d of 90 dayg - being prescrlbec time liilii ';-
the completion of the work. lf the v/0rk is ncl slarted by rhe contraclor by the stipulsted c3t3

of start of work or the cgiltractor fails to execule work, sfrme shall be put to fresh tenders rl

the lsk and cost of orrginal contractorafter fcrierlrng ltrs CDR ancl issuirrg onl\'oni i'r.11

notice urhich may Please be noted

4. To ensure that the contractOr haS clear intensron to execrrte tile work, he $'rti llave lo grve

programme of work ancl sequence of events for completiorr of llte worli before rts stnrt He

rviil have to stick to his scheclule Df conslrtlcfiln progr.imnlc

5 That these rates shall be operatrve only frr tr:rs ivork anci shall rtct ltc C0'[eiaifla J: irtlerrsc;

for other or srmrtar nature of works fSii,rrL i^",,lnr'l tlre lurtsdrclicrt of PWDi{i&S, Drvrsrcn

Pooncn I
.l

I '\, 1, t,

llx e6|6. i,th e'Err g t'r c er

['erU$ (lil:il"i : "i"
$'1),q ",,.i .

Scanned wrth CanrSoanner

I- t._-

LJ T)I t-v
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vfr

fr ^r.c*. L^--\s-* * h l( laev-a--a

Date:- 2q ^ot*, at?
e/qza( *79

Transfer/ allotment of state ran, t0 Mc poonch f,orestabrishment of sorid waste Management project in poonchTqwn.

l
rf i'.,r' Kindly refer to the subject citecl above. In this connection, it is subrnittedthat Municipal council Poonch haci iclentifiecl a state land at viilage DegwarMaldiana but due to objection raised by the vilragers work courd not be keptconfinuous after cutting of road. Now the undersigned has identified a newstate land at village Khari Karrnara Tehsil Haveli poonch and the *-;;;papers are under process in the Revenue Departrnent. This is for favour ofkind inforrnation and necessary action.

yours fairh fully,

ve 0fficer,
k* Municipal Council

Poonch

Chief

Copy to the:-

-1. Executive Engineer urban Locar Bodies Div-r. |ammu1" information *nd nu"*s$ary *"tion.
z. AEE sub. Divisi.n Ralouri-pooncir for ki,cr infbrmation.

for kind

\:\t+97



';''t'. 
't?', 

/'la.\. ) /tz
Governmunt o};orrirnu & Kachmlr

Dtrecrorare of U,::g-ql tocat Brifur.Ismmu(rrttrr Jodft rmrt $choot"trnc rro..o+nJilr ili.IiinrU.rrrt
F No,Al9l%lllfl

c-rnrll ld-dlbr. m m$qat t.lllan

,l

Commissioner,

- DULBJ/P&S/201 8_ I 9/ LSur g r _ ?? Dated: L\ tottzotg

rdentification/ Providing of land for solid waste Management
Plant at Municipat Council poonch.

' Kindly refer to the subject cited above, it is communicated that the
already identified land measuring l5 Kanals and 2 Marlas ar Village Degwar
Maldayalan fbr setting up of Solid Waste Management Project is disputed
one due to resentment of the inhabitents of that area and setting up of Solid
Waste Management plant is delayed very much.

In this connection, it is requested that an alternative state land
measuring 25 to 50 Kanals may kindly be idenrified for sening up of Sotid
Waste Management Project at Municipal Council Poonch for the
proper/scientiflc disposal of day to day. garbage collected from different
wards, as at present the disposal of garbage in the town is not properly
disposed off which badly affects the sanitation condition of the town.

Yours faithfully

Tara)I(AS
Director

rn

I Urban Local BodiesP' Vu**u

Copy to the:-

I, Chief Executive Officer, MC Poonch for infarmation and follow up.
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(7t L,

GOVERNMENT OF JAMMU & KASHMIR

OS'TH&, Dfl,PU"IY COIvm[ISSICINg& P0ONCtl

:-..:!5r''Srnnrissiorret

DC?/LA/ l7/ 2 -t 5 Dole: //- 2'>" / 1

Tronsler lAllotment of slole Lond meosuring 47 Konols 05. Morlo under Khosro

No: 37.I situoled in villoge Kossollion Tehsil Hoveli, Dislrict Poonch in fovour of

Urbon Locol Bodies oepirtmeni lor esloblishment of Solid Woste Monogemenl

Plont for Municip<ll Council Poonch'

Sir

ln conlinuoiion to this otfice letler No: DCP/LA/1345-46 dOted: 07-02-20]7

where Revenue popers of stcle LcnC meosuring 15 Konol 02 MOrIO SitUOted ol

",,i"g* 
o"q;;", *cioeyotoon Tehsit Hoven Distric.l I,::', ,] !ere submittecl ror {-ons{r':"

/ otlotment of Stote Lond. for estoblishment of Sbiid ' / 'le Monogerner [ 'onl ol

Poonch.

lnthis regord il is submitted thot inhobilonts':t vihoge Degwor Mr:rldeyolon

hos iolsed obieltions on estoblishmenl of Solid wosle Mcl" lgemenl Plont ot villoge

Deglaror Moldeyolon' : 
n,:r 05 Morro our of Khosro

An olternote piece of Stole Lond meosuring 47 Ko

No: 371 siiuoted Ot villoge Kossolllon Tehsil Hoveli ros been identified for

estoblishmenl of Solid Wosie Monogement Proiect Pooncll' The Revenue ertrocl i:;

prepcred ond hos been oulhentlcoled bv tne indbnting Deporlment'

Slomp dulY roles for the yeor 2019 in respecl of villoge Kossollion is Rs' 8)70001'

per Konol tor irrigoled lond. @ Rs. 700001- per Konol for un-irrigoted lond & @ Rs'

45000/- per konoi tcr uncuiiivoble lond

The teniclir;e vQlUe ef prci-:(,-sec ionc identified of villoge Kossollion lo be

tronsferredtoUrbonLocolBociies-C|.Y:i.nU\.e,47Kono|05MorloofStoteLond@Rs.
45m0i-perKonoluncullivobleloncjbecomestothetuneofRs.2l26250/..

TheoriginolRevenuepopersoreenclosedwithfortronsferotSloleLond
meosuring 47 Konol 05 Morlo situcleci in villoge Kossolli':r, tehsil Hoveli District i,oonch

in fovour of Urbon Locol Bodies for esioblishmenl o solid wosle MorroJement

Project Poonch.
Yours foithfullY, t

Rqhtrl YqdoY (lAS)

DePult 7 Cor.rmissiorrr;
Poonch

CopY to:
l. )lre clor u'r'ccrl Lci'cli Bccre:' ''lr:'rf LJ lcr kind jrriormotion

2. Iel-r.lr,6c1' r'c v9li for inicrmcilcrr'
S..CrieiExec,l!iveoliicei.M;l;cic;llCounciiPoonchforinfor-nrotion

,

*d
ffi

t-
,

I

:
t
I
t
:
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:

i
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I -/'/

Gor,*rnrnent ct" .lanr mr.: & Kasi:lxir

Directc,rate of Urbaii Lceal Sodies Jai-rtmu
(I ear Jcrlhainal School'ia nc .\c'iJ+-iCrrsh 1 i hai-Deeli-JamX 

[irr ra'r*r,
e-mail ld-t!l trjamnru@gmaii'rotit

v Commissloner.

.^a
- DULBJ/P&$i8/2O1 

g-19' ?-u1'\ \''l-
/

Dated: 6 i02i20i?

Srrbject:- Inde:rt of Land fc'r setting uP c{ Sr.'}id \}, *ste Management Plast fsr

R,Iuaiciprri Cornmittee Pocnth

C+,

Sir
k'in'-:r, fiT j' t':clo:ci nerev'ilii l":i:'\';.' Ilf'riI-'Ai17:6'6i' ctaterj 2-v:-20i'?

,.,.*i"..or..1;; l;:ri;;;'.1;;;;,rl'.n., irr.=,,..,*,r- 
itt:-:*9, l:-li';iixecurii'c

rJlrrcer, .,L"rri.t,p&i Cl;,'*titite P;-rt"t':;: ::l-l- ir ."!'" l3 
'l'ld'-)i:': 

'l :l: ibil ttft-itle 's 1^eii '

regarciing rhe subieliii .o above, *n.r.i, ti,."i$l:r.1li:*Coiiimissioner (Reve::us)

Poonch has submitted rne Revenue Papers of land measuring 47 Kanals 05 N'larlils c'l

S,ute Land at viifage Kossailiar fi,rt'ii ]-laveii for settfng up of Soiid \\'aste

vlanagemer* r.o3""1?.'ilrr;G ir,*"iri.. Poonch for autetttication' The detail

Poonch with the certification that:- 
, j i^- D,,l.,lin n,rrn.!se, i.e. setting "- ^c

1. The Land identifieii is requirei ior Public purpose' i'e' setting tip oi

Solid Waste Managen:enl Plant' 
other

2. Land acquisition proceedings are not going oil' ln an'v

of land is ds under:-

veli

'l-} o Directorate in this context, plaoe " for transferring of State

Land measuring 47 Kanals 05 Marias of State Land at village Kossailian Tehsil

Haveli for setti'ng up of Solid Wasle Management Plant for MuniciPai Committee

coilectorate
3. Land has not been acquiled or Paid for earlier

4. Requi site futids are av?ll iatrle ior tile PurPose

"l'he Revenue Papers authenticatrd b-v the undersigned for transfer of land irr

Iavour ot'N{uniciPal Commitee Poonch are enc losed lierewith.

In view oi abcve. it is, tiierefore, requested that State iand referreci

above, for setting uP SWM Proj ect, nlaY krndlY be got transferred in favour of

Ivlunicipal Committee Poonch, so that ihe Process for setting uP "Solid Waste

lvi- 'agement Project" is initiated at in earliest.

Encls:-

Y

, gnat,1

ours faithfullY
Itt, li
':ti{-"Y-.- --'

der Sfigfr'TaralI:utS
frrector
Locai Bodies

ii-.Jammu

L -.-. r.,:1.., - i:-. .
L;P\ tU urrr ,

lrPl.illc:paiSecre'"a'l1tL1G0.\.i.,}1;t1.i'li-;l.rilSeclt.ja;.n::.'ili.':r.i':ndinior::a''i..,i:.
l:.\sslslir:rlCt'**tt-'i"t'lerileifllLi:i.r'"r"i.l:illi.lt'"trl'r;i:l'1"'.'i-
jt (,i,,ei.E-.;;ri..'riircer. l"i{-l 

-i';i,' ',-l ,' i i"i:,,'nla:lc:: 'rl: i-'i1ov" urp i;-' "}^::-'r''ril

Village/Tehs i1I{hasra NoStute La,rd
I./Dnfrlrenluvlr!rr r vs

Name of MuniciPali
37t47 Kanals 05 1\,,[arlas

Poonch

I

{

I

100



Executive Officer,
icipal Council,

Poonch

No: DCP/LA /ttig-60 Datedr AZ-AZ-ZAL9

5ub: Authenticotion of revenue papers

with reference to the subjecl ciled above kindly find enclosed herewith
the originoJ rqvenue popers of the olternote Slote Lond meqsuring 42 Konol 05
Morlos oul of Khosro No: 371 situoied of villoge Kossollion Tehsil Hoveli identified
for estobtishmeni of sorid woste Monogement ploni.

ln tnis regcro you cre requested ,c cuthenticote oll ihe revenue papers
ond to return 11. sQme olongwiih incjent from competent outhority oi on
eodiest

U fa ithf uil

t7{

GOVT OF JAMMU AND KASHMIR

OT TH&, BEPUTT COMMISSIONSR POONC}I

6n<,a (s s,* i u'i6tai)
Avb

icopy

1,

7.

o: @lot
Director Urban Local Bodies Jammu for fariour of informati
P'A, to Deputy commissioner poonch for information
Commissioner.

po
on.

)
rrcquisitioa
CB.

of Worthy Deputy

s
ffi:
uc
ltB

lir..
!'

Sir,
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,J&X {sq
f;ffiffffi*
WW/

Governmertl o.f Jommi.,, lnd Kashrnir
J&K ST,ITE POI.LL'I'IOAI CONTROL BOARI)

OTFICII OF THE RtrGIOI\A.L DIRECTOR.JAMMU
Parivesh Bharvan, Gladrri IriinsporI lragar, Narwal, Jammu-Ig0006

_:lneil; ryeioraldirec !.!ion, Tele/Fax:091-2476926

Regional I)
K SPCB, Jammu

sPC tJ

wrvw. iksocb, nic.in

Copy lbr infbrrnatiol to

The Deputy Co, nrnissioner,
Poonch

trc.,.: SpCBlR.DJ,MSWrlcr,' Lo"3: - 2,'.1 
out.a,/bto:ltq

Sub: lssuance ol' feasibility certificate for cstablishment of Solid Waste Managemen project at
village Kossallian, Tehsil Haveti, Dlstrict poonch.

Rcf: Your ffice letter No; DCP/P,UQ8{-86; Dated: 04/07/2019,

Sir,

With regard to the subject and refbrence le{brred above, it is bring to your kind notice that as

discussed in rneeting held at Divisional Cornrnissioner, Jammu on I7d June and as reported by

Divisional Otlicer, Poonch, joint verificalion was conclucted by concerned Executive officer,
l4unicipai Council, Poottch and Divisional.OlJicer. Poonch and site identified at village Kossalian,

l'r:hsiil iTai'eli Poonch is feasible tbrestablishrnent nf Solid Waste Management project.

It is therefore further certified that site itlentified at vitlage Kossallan, Tehsill haveli
Pocnch is feasible for establishment of Soliti \!aste h'lanagement project as percriteria laid under
Soli,l Waste Manngement Rules, 201 6.

The fgrsibiliry certificate is only to l'acilitate trpn$fer of tand ancl further process of principal
Appruval shall be initiated after submission of DPR and EIA repoft byMunicipal Council, poonch.

l'urther, you are requested to ensure fencing of the lanci tbllowed by buffer zone cievelopment
atleast arottt'td I km cr{' the surrouncjing arr,a rvith demarcation of surrounding beit as ,"No

Development Zone" to avoid any possible lururc public protests after development activities arouncl
t!;". said site.

Yo S'

(Dr. l,{ I{

)'

t.

'lo
[*[,,,

)

I

2

Divisional Commissiouer., JarnmLr, for jniirrrnation.
I{ern5er-Seer:et*ry. I&(- Slar{l pollutiol (..orrl:"o] Board."StinL_qar fbr_informationT:he Director , Ur'ban Local Bodies, Lane No. 4, Adarsh Vihar, .lodhamal School Road, g""11,

and requested t0 errsure necessary compliance,
Executive Officer, Municipal Cornmittee, poo noh fcr information ancJ necessary complianceDivisional Of:ficer, J&K SPCB, poonch fir.irr5

6 Colcerned'File.
fbnnrfion neccssary action
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l6D:-'.
'rffAu/y'"

Office of the Divisional Commissioner, Jammu
(Rail Head Cornplex, Jammu)

(O I I 1 -24789!1 2{78999. Fe-?dlAgST e {E.l d iyrqa4nu'1@g:_@l

Subject Transfer of State land measuring 47Kl-05M1 under Kh No. 371
situated at village Kossallian Tehsil Haveli District Poonch in favour of
Housing & Urban Development Departrnent for establishing Solid
Waste Management Project by the Directorate of Urban Local Bodies
Jamnru.

Ref:
1) Letter no. FC-LS/AT-17A412Afi dated 20.03.2019 of Financial

Commissioner {Rev)
2) Letter no" DCP/W1712-15 dated 11"A2.2019 & no. DCPILAIlV4-76

dated 14.07.2019 of Deputy Commissioner Poonch.

t* Order No: 05-LS/DIVCOM(J) of 2A19
Dated : 01,08.2019

sanction is hereby accorded to the transfer of State Land measuring

47Kl-05M1 under Kh. No. Cft sitrrted at village Kossallian Tehsit Haveti District

Poonch in favour of Housing & Urban Deveiopment Department for establishing

li\,,ll Solid Waste Management Project by the Directorate of Urban Local Bodies

, Jammu. The land shall only be used for the purpose for which the sanction of
transfer has been accorded, no diversion is allowed.

(By Order of the Divisional Commissioner, Jammu)

sd/-
(Sanjeev Verma) IAS

Divisional Comm issioner
Jammu

No'502/2B30ISWMP/Kossallian/Poonch na1w11gZ Dateo:01 .08.2019

Qopy to:
1' Financial Cornnrissioner (Rev) J&K Govt. Srinagar for kind information.2' Principal secretary to Govt. Housing and Urbari Development oepi*ment J&K civilSectt. Srinagar for information.
3' Commissioner/ secretary to Govt. Revenue Department J&K civil $ectt. srinagarfor information.
4 . 

-,D€puly C om m iss ione r, poonch for inform ation\-.{ Director Urban Locar Bodies Jammu for information.

,6 [t#,?#r:rivate 
secretary to chief secretary J&K Govt. civil secn. srinagar for

ishra)
o$ ' 2el?

( r S
Asstt mmissioner (Central)
with D isional Ccmmissioner
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